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(By Hon. Mr., Justica U,C.Srivastava, V.C.)
1 The applicant was Eppuinteﬁ.ﬂaﬁxtrﬁ Departmntal
Branch Post [leater in the year 1955. Although in the

year 1974, he was put off duty but was reinpstated in

the month of July 1980. The grievence of the applicant

is that esven before attaining the age of 65 years, he

has been retired from service on the wrong date taking
’ Hccardin? to him he uaa Enrn |

an incorrect date as his date of birth./on 1,1,.192

and that is why he tshbuld have been allowed to

continue in service upto the ysar 1590,

The respondents got an enquiry madé fegarding his |

date of birth, Frnm the institution where he studied %
4 ‘ last and thereafter they came to the conclusiof that ‘i
. the correct date of birth is 21.1.1920, a uritten
sttement in this respect was also given by the Principalj
In the preliminary stage, the date of birth of the
applicant is shown as 1.2.191# and within a span of
two months, two civil surgeons assessed hisc agse
as 55 year% and 57 years, in the year 19830, 1In his
application dated 29.12,80 and 11.3.,81, he declared
his date of birth as 1.1,1925, 1In the IX Class Pass
tranafer certificate, his date of birth is given as

20.1.,1916, but when the departmental ingiry carried

out by by the Sub Divisional Inspector, his date of
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birth is given as 20.1.1920. Thus, in view of the : ¥
o ' - said inquiry, 4 years benefit was given to the applicant

and he wis to be retired attaining the age of 65 years,
The respondents did not see his date of birth which &
; - was ﬁantiénad in the transfer certificate, otheruise !
thg applicant would have been retired 4 yecars earlier, )
From the Facts, it appears that the applicant has been

given 4 years bensfit otherwise he would have bzen |

retired earlier, Thers is no merit of this application
and the application is therefors dismissed. No order |
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